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‘Statement Correctine Reply to the Un-
starred Cuestion No. 770 dt. 20-2-1981
i1egirding Loans from Banks to Sche-

duled Castes and Scheduled Tribes.

In reply to Unstarred Question No.
770 regarding Loans irom Banks to
Scheduled Castes and Scheduled Tribes,
a statistical error hag crept in the
second sentence in reply to part (b)
and (c) of the question. The second
sentence may now be read as “At the
‘end of December, 1979 the advances Lo
Scheduled Castes/Tribes aggregated to
Rs. 250 crores in 15.90 lac borrowal
accounts forming 4.1 per cent of the
total advances under priority gectors",
instead of “34 per cent of the total
advances under priority sectors”, as
mentioned therein. The error is re-
8retted.

The corrigendum could not be issued
<arlier ag the error was noticed re-
. wently while scrutinising the figures

furnished by Reserve Bank of India
in this regard. As soon as the same
was noticed, the same is being laid on
the table of the House.
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Sd/-

(MAGANBHAI BAROT)
DEPUTY MINISTER (FINANCE)
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12.00 hrs.

RE. RESIGNATION BY SHRI VIDYA
CHARAN SHUKLA FROM THE
COUNCIL OF MINISTERS

DR. SUBRAMANIAM SWAMY
(Bombay North East): Mr. Speaker,
Sir, under Direction No, 2, I would like
to draw your attention to one impor-
tant matter.

There is no need of having Calling
Attention Mbvtion on a matter which,
in my opinion, is not of such a high
priority. There are other issues which
are of importance today.

MR SPEAKER: You can give me a
motion on that. | will consider it,
You can give one more on this (In-
terruptions) _

DR. SUBRAMANIAM SWAMY: Sir,
one more point. As per Rule 389 you
are to protect the dignity of this House,
the status o. this House and so on.
When during he Parliament Session
a Minister is removed, then we would
like to know the reasonsg for it. Tf it
is done in the normal course of a
Cabinet reshuffle, we do not mind it.
On the previous occasion also....

MR. SPEAKER: Have you read the
rules?

DR. SUBRAMANIAM SWAMY: Sir,
I will give the precedent. When Mr.
Mohan Dharia was asked 1o resign
during the Parliament Session, he
made a statement in the House why
he was asked to resign. Today also
something like that should be done.,
(Interruptions) .

MR. SPEAKER: No, no.



